
 
 

 
 

 
The Right of Children to Free, Compulsory and Quality Education  

(Amendment) Bill, 2023 
 

Ǜी ईरण्ण कडाडी (कणार्टक) :  महोदय, मȅ ĢÎताव करता हंू िक िन:शुÊक और अिनवायर् बाल 
िशक्षा का अिधकार अिधिनयम, 2009 का और सशंोधन करने के िलए िवधेयक को पुर:Îथािपत 
करने की अनुमित दी जाए। 
 

The question was put and the motion was adopted. 
 
Ǜी ईरण्ण कडाडी :  महोदय, मȅ िवधेयक को पुर:Îथािपत करता हंू। 
 
MR. DEPUTY CHAIRMAN: No. 4, ‘The National Commission for Fishermen (Welfare 
and Support) Bill, 2023.’ Shri Beedha Masthan Rao Yadav to move for leave to 
introduce the Bill. Not present.  No. 5, ‘The Artificial Intelligence (Protection of Rights 
of Employees) Bill, 2023.’ Shrimati Mausam Noor to move for leave to introduce the 
Bill. Not present.  No.6, ‘The Deepfake Prevention and Criminalisation Bill, 2023.’ 
Shrimati Mausam Noor to move for leave to introduce the Bill. Not present. No.7, 
‘The Special Marriage (Amendment) Bill, 2024.’ Shri V. Vijayasai Reddy to move for 
leave to introduce the Bill. Not present.  No.8, ‘The Hindu Marriage (Amendment) 
Bill, 2024.’ Shri R. Girirajan to move for leave to introduce the Bill.  
 

The Hindu Marriage (Amendment) Bill, 2024 
 

SHRI R. GIRIRAJAN (TAMIL NADU): Sir, I move for leave to introduce a Bill further to 
amend the Hindu Marriage Act, 1955. 
 

The question was put and the motion was adopted. 
 
SHRI R. GIRIRAJAN: Sir, I introduce the Bill.  
 
MR. DEPUTY CHAIRMAN: No. 9, ‘The Constitution (Amendment) Bill, 2024 
(substitution of article 263 and amendment of the Eighth and Seventh Schedules.)’ 
Dr. Sasmit Patra to move for leave to introduce the Bill.  
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